ONWARD TECHNOLOGIES LIMITED

CIN: L28920MH1991PLCO62542
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NOTICE TO ELIGIBLE SHAREHOLDERS - BUYBACK OF EQUITY SHARES

Onward Technolegies Limited {the "GCompany™) has compieted the dispatch of the letter of offer dated May 19, 2026 along with Tender forms and share ransfer form, {“Letter
of Offer™LOF™), in relation 1o the Buyback. through electrons: made for sharshalder with emall id and through speed post whose email id's are not available, on Wednesday,
Mary 20, 2026 to af the Eligibla Shareholders holding Eguity Shares as on Becord Date Le; Monday May 18, 2026, in accordance with the Securifies and Exchange Board of India
(Buy-Back of Securibes} Regulatons, 2018, incheding any amendments, statutory modifications or re-enactments thereof, for the fime being in force (“Buyback Regulations”)
and such ather circulars on notifications as may be applicable, Further, In terms of Reguiation S{i) of the Buyback Requiations, If a request & recewved from any Elgible
Shareholders for a Physical copy of Letter of Offer, the same would be dispatched physically by speed posticouries
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: Buyback Opening Date Friday, May 22, 2026
Buyback Closing Date” | Friday, May 29. 2026

| Last Date and time of receipt of completed Tender Forms and other specified documents by the Registrar to the Buyback Friday, May 22, 2026 by 2:00 PM (I5T)

*Tendenng of shares shall ot be pﬂ_m?'.i-!'té::l' o .'.-Iay .E'_E‘. 2026, due fo the SEBI holiday,
The entitiement ratio for Eligible Shareholders is as follows:

' Buy Back Entitlemant

: Reserved category for Small Shareholders
_ General Calogory for all other Shareholders

: 32 Equity Shares for every B85 Equity Shares held on the Record Date”

34 Equity shares for every 659 Equity Shares held on the Becord Date”

prowvide a siighlly different number than the scival enfilfement due fo rounding-off. The sctval Buyback Enfitlerment factor for Small Shareholders nder the Resenved Calegory
fs (1039594707 and for other shareholders under the General Category is (.058581255, Afso, the numbers amved &l using the aclual Buyhack Entitlement may mot conform
gxachly to te Buyback Enfffemant primted in the Tender Form due fo roumding=of of the factor;
For further information on Ratio of Buvback as per the Buvback Enfitlemant in aach category, please refer para 19.6 of the Letter of Offer.
ELIGIBLE SHAREHOLDERS CAN ALSO CHECK THEIR ENTITLEMENT OM THE WEBSITE OF THE REGISTRAR TO THE BUYBACK BY FOLLOWING THE STEPS
GIVEN BELOW:
THE STEPS GIVEN BELOW:
1. Click on https:/in.mpms.mufg.com/Offer/Default.aspx
2. Select the name of the Company - ONWARD TECHNOLOGIES LIMITED - Buyback 2026
3. Select holding type - "Demat”™ or “Physical” or "PAN"
4. Based on the option selected above, enter your 'DPID CLID' or *Folio Number' or ‘PAN'
5. Enter the Security code and click on Submit.
6. The entitlement will be provided in the pre-filled 'FORM OF ACCEPTANCE-CUM-ACKNOWLEDGEMENT'
A copy of the Letter of Offer (including the Tender Form and SH-4) shall be availabie on the websites of the Company (www.onwardgroup.com), Manager o the Buyback
(wow.centrembroking .com). Registrar 1o the Buyback (www.in.mpms.mufg.com} and are expecied io be available o the websides of SEBI (www.sebigovin), NSE
(wvw. nseindia.com) and BSE (www bseindia.com)
Capitahised terms used in this Advertsement and not defined herain shall have the same meaning as ascribed in the Letter of Offer
For and on behalf of the Board of Directors of Onward Technalogles Limited
Sl
fir. Aakash Joshi
Company Secrelary & Compliance Officar
Membership No. AGDSS3

Place: Mumisai
Date: May 20,2026
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AYM SYNTEX LIMITED

CIN : L99999MH1983PLC459099
Regd Off : 9th Floor, Trade World, B Wing, Kamala Mills Compound, Senapati Bapat Marg, Lower Parel, Mumbai — 400013, Maharashtra, India
Tel::+91-22-61637000/61637001 Fax: +91-22-24937725; Email id: complianceofficer@aymgroup.com
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EXTRACT OF STATEMENT OF AUDITED STANDALONE & CONSOLIDATED FINANCIAL RESULTS FOR YEAR ENDED MARCH 31, 2026

Rs. in Lakhs
l ' STANDALONE CONSOLIDATED
Sr. QUARTER ENDED YEAR ENDED QUARTER ENDED YEAR ENDED
No. PARTICULARS ! (UNAUDITED) (AUDITED) (UNAUDITED) (AUDITED)
(31.03.2026 { 31.12.202531.03.2025(31.03.2026 |31.03.2025 31.03.2026/31.12.2025 | 31.03.2025|31.03.2026 |31.03.2025

1 | Total income from operations (net) | 36,797| 32,501 36,292 137,563 149,501 36,797 32,501 36,292 | 137,563 | 149,501
2 | Net Profit / (Loss) for the period (before Tax,

Exceptional and/or Extraordinary items#) 1,344 231 457 963 1,937 1,343 231 456 962 1,936
3 | Net Profit / (Loss) for the period before tax

(after Exceptional and/or Extraordinary items#) 1,344 231 457 963 1,937 1,343 231 456 962 1,936
4 | Net Profit/ (Loss) for the period after tax

(after Exceptional and/or Extraordinary items#) 903 148 203 656 1,164 902 148 202 655 1,163
5 | Total Comprehensive Income for the period [Comprising

Profit / (Loss) for the period (after tax) and Other

Comprehensive Income (after tax)] 929 150 211 687 1,170 928 150 210 686 1,169
6 | Paid up equity capital (Face value of Rs. 10 each) 5,861 5,858 5,850 5,861 5,850 5,861 5,858 5,850 5,861 5,850
7 |Reserves (excluding Revaluation Reserve) - - - - - - - - - -
8 |Earnings Per Share (before extraordinary items)

(of Rs 10/- each)

Basic : 1.54 0.25 0.37 112 213 1.54 0.25 0.37 1.12 2.13

Diluted: | 1.54 0.25 | 0.37 112 2.12 1.54 0.25 0.37 1.12 2.12
Notes:

The above is the extract of the detailed format of Quarter ended Financial results filed with the Stock exchanges under Regulation 33 of the SEBI (Listing Obligation and Disclosure
Requirements) Regulation, 2015. The full format of the Quarter ended Financial results are available on the BSE website (www.bseindia.com), NSE website (www.nseindia.com) and
on the Company's website(www.aymsyntex.com).

#- Exceptional and/or Extraordinary items adjusted in the Statement of Profit and Loss in accordance with Ind AS Rules /AS Rules, whicheveris applicable.

(=] 3% [u]

For and on behalf of Board of Directors
Sd/-

Abhishek Mandawewala

Managing Director & CEO

DIN : 00737785

Place : Mumbai
Date : May 19, 2026

This adverisement = for information purposes only and neither consfitute an offer or an invitation or & recommendation to purchase, hold or sell securities nor for pubbication,
destribution o refease directly orindiractly outside India, Thes Is nol an offer document annauncement. All capilalized lesms used heres and not defined hersin shall have the meaning
assigned to them in the letier of offer dated Apnl 23, 2026 (the "Letter of Offer” or "LOF") fled with the BSE Limited (*BSE™) and also filed with the Securities and Exchange Board of

© INNOVASSYNTH

INNOVASSYNTH TECHNOLOGIES (INDIA) LIMITED

(FORMERLY KNOWN AS INNOVASSYNTH INVESTMENTS LIMITED)

Innovassynth Technologees {India) Limited (our "*Company™ or the "lssuer™) was onginally incorporated as "Innovassynth Investmants Limited” on February 15, 2008, as a public
limited company under the Companies Act, 1956, with the Registrar of Companies, Mumbai-Il, Maharashira (ROC), and conzequentty a certificate ofincorporation dated Fabruary 15,
2008 and a cartificate of commencement of business dated March 04, 2008 was issued 1o owr Company. Pursuant to the provisions of Section 230-232 of the Companies Act, 2013
and pursuant to the order passed by the Mafional Company Law Tribunal (NCLT), Mumbai Bench-1in C.P (C.AAN218 IMB] 2025 dated November 14, 2025 read with rectfication
order dated November 26, 2025, "Innovassynth Technologies (India) Limited”; an Unlistad Public Company was menged into our Company by way of a Schems of Merger by
Absorplion {"Merger by Absorplion”), Upon the Merger by Absorplion becoming effective and without any further act or deed. our Company, Innovassynth Investments Limited was
renamed as "Innovassynth Technodogies (India) Limited " and a fresh cerificale of incorporafion with changed name was issued dated December31, 2025, For details in relafion {othe
changesinnamea and regisiered ofiice of our Company, see "General Information ™ beginning o page 57 of the Latter of Oifer
Corporate Identification Number: LET120MH2008PLC1 78323
Registerad Office: Old Mumbai-Pune Road, Khopoli, Raigarh (MH), Khopoli, Maharashtra, India, 410203. Tel.; +91-20-61921000.
Contact Person: Mr. Sameer Salim Pakhall, Company Secretary and Compliance Officer
Website: hitps:/'www.innovassynth.com | Email: secretariali@innovassynth.com
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CAPITALINDIA

Rediscover Budiness

CAPITAL INDIA FINANCE LIMITED
CIN: L74B99DL1994PLC128577,

Regd.off : 701, 7th floos, Aggarwal Coeporate Tower, Plot Mo, 23, Districl Centre, Rajendra Place, Mew Dealhi 110008
Ph.: 0171-8971460{H) | Website | www capitalindia. com | Emall; secretariglimcapitalindia com

EXTRACT OF THE STATEMENT OF AUDITED CONSOLIDATED AND STANDALONE FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026

PROMOTERS OF OUR COMPANY: VIREN RAJAN RAHEJA, AKSHAY RAJAN RAHEJA,
BLODOMINGDALE INVESTMENTS PRIVATE LIMITED AND MATSYAGANDHA INVESTMENTS PRIVATE LIMITED

PROMOTER GROUP: RAJAN BEHARILAL RAHEJA, SUMAN RAJAN RAHEJA,
R RAHEJA INVESTMENTS PRIVATE LIMITED AND GLOBUS STORES PRIVATE LIMITED

ISSUE OF 1,74,11,380 FULLY PAID UP EQUITY SHARES OF FACE VALUE OF < 10 (RUPEES TEN) EACH ("RIGHTS EQUITY SHARES") OF OUR COMPANY FOR CASHAT A
PRICE OF ¥ 40/-[RUPEES FORTY) PER RIGHTS EQUITY SHARE [INCLUDING A SHARE PREMIUM OF ¥ 30/-(RUPEES THIRTY) PER EQUITY SHARE) (THE “ISSUE
PRICE™), AGGREGATING UPTO ¥ 6,964,55 LAKHS (RUPEES SIXTY NINE CRORES SIXTY FOUR LAKHS AND FIFTY FIVE THOUSAND ONLY) ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY [N THE RATIO OF 3 (THREE) RIGHTS EQUITY SHARES FOR EVERY 13 (THIRTEEN) FULLY PAID-UP EQUITY
SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON APRIL 29, 2026 (THE "ISSUE"). THE ISSUE PRICE FOR THE RIGHTS
EQUITY SHARES 15 4 (FOUR) TIMES OF THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE REFER TO THE CHAPTER TITLED “TERMS OF
THEISSUE" ON PAGE 84 OF THE LETTER OF OFFER

BASIS OF ALLOTMENT

The Board of Directors of INNOVASSYNTH TECHNOLOGIES (INDIA) LIMITED wishes to thank alf its shareholders and investors for the response 1o the |ssue which opened for
subscription an Friday, May 08, 2026, and closed on Monday, May 18, 2026, with the las! date for on-markal repunciation of Rights Entitlements being Tuesday, May 12, 2026, The
Company received Bids of 2 287 Applications for 2, 70,348,876 Rights Equity Shares and out of which 181 Applications for 1,22.530 Rights Equity Shares were rejected dee fo tachnical
reasonsas disciosedin the Letter of Offer. The total numberiof valid Applications were 2,116 for 2,69, 16,345 Righls Equity Shares, representing 154, 53% of the Righis Equilty Shares
offerad under the Issue. inaccordance with te Letter of Offer, the Basis of Allpiment was finalized on Tuasday, May 19, 2026, by the Company i consultation with the Registrar to the
Issue and B5E Limited, the Designated Slock Exchange for theissus, The Righls Issus Committee of the Company, pursuant to the delagation of authaority by the Board of Directors. at
their meetng held on Tuesday, May 19, 2026 took on record the Basis of Alloiment 5o approved, and approved the alloiment of 1,74,11,330 Rights Equity Shares io the successiul
Applicants. In the Isswe, no Rights Equity Shares have bean keptinabeyance. We hereby confirm that all the valid Applications have been considesed for Allotrment

1. Information regarding Applications received (including ASBA applications received):

Category Applications Recalved Equity Shares Applied for Equity Sharas allotted
Number L Number Value (7) % Humber i Value (7) %
Eligible Equity Shareholders 2850 q7.05 JEET02EN 1.07,24 11,400 99,15 17255478 69,02, 18,120 49.10
Renouncees® 7 | 305 22859 97,43,640.00 DB5 | 1560807 | €2.36080.00 080
Total 2287 100 % 2,10 38 876 | 1.08.15,55,040.000 100% 1,74.11 380° | &84 55 20000 100%

‘tha lnvestors (Identifred based on DPID & Ciient id) whose names do not appear in the st of Eligible Equity as Shareholdars on the record date and who hold the REs as on the isswe
Closing Date and have applied n the lssue are considered as the Renouncess.

2. Rejection:;
[ Category Applications received | Equity shares applied for
Mon-ASBA = i
MBS 181 1.22.:‘31']
Todal 181 1,22,530
3. Basis of Allotment;
Category M, of valid CAFs Mo, of Equity Shares | Mo, of Equity Shares accepied| Total Rights Equity Shares
(incheding ASBA accepled and allofted and abotted against accepted and allofted
-t siibubodes enacisiestl L s bt 2 it ot s AL e |
MNumber Mumber Number Number
Eligible Equity Shareholders 2.2 1.58.40,256_ 14.15,222 17255478
Renouncees 113 155902 I - 1,55902
Total 2,207 1,59,86,158 14,15222 1,74,11,380

INTIMATIONS FOR ALLOTMENT / REFUND / REJECTION CASES:

The dispatch of alleiment advice cum refund inimation and intmation for rejection, as applicabla, to the Investors who have provided their email addresses. have been sant on e
email addresses on Wednesday, May 20, 2026 and Investors who have nol provided thair email addresses, 15 being plysically dispatchad to their Indian address provided by therm on
Wednasday, May 20, 2026. The instructions 1o SC5Bs for unblockng funds in case of ASBA Applications ware given on Tugsday, May 19, 2026, The Listing application was filad with
B3E Limited [BSE) on Wadnesday, May 20, 2026, and subsequently the listing approval was racaived from BSE on Wednesday, May 20, 2026 . The cradit of Rights Equity Sharas in
dematerialized form bo respective demat accounts of Allottess were completed on Wednesday, May 20, 2026, by NSDL and COEL, For further details, see "Alobment Advice o
Refund' Unblocking of ASBAAccounts” on page 116 of the Letter of Offer. The trading in the Rights Equity Shares issued in the Rights issue shall commence on BSE upon recaipt of
trading parmession, applications for the sama ane being made and shall ba traded under the same [SIN; INEG30J01011 as the axdsting aquity shares of the Company, The tradng is
axpactad to commencs lentativaly by Thursday, May 21, 2026, Furthar, in accordanca with SEBI circular baaning refesence - SEBVHOICFD/DILZICIR/P2020/13 dated January 22,
2020 the request forextinguishment of Rights Enfilernents kas been sentto NSDL and COEL on Wednesday, May 20, 2026 and the same &5 under process of extinguishment.
INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGE DNLY IN DEMATERIALISED FORM

DISCLAIMER CLALSE OF BSE (DESIGNATED STOCK EXCHANGE): |t is to be distinctly understood that the permission given by BSE should not, in any way, be deemed or
construsd that the Letter of Offer has been cleared or approved by the BSE. nor does it certify the comectness or completeness of any of the contents of the Letter of Offer, The
investors are advised lo refer to page no. 91 of Letier of Offer for the full texd of the Disclaimer clause of BSE Limited

Unless otherwise specified, all capitalized terms usoed hergin shall have the same meaning ascribed to such tarms in the Latber of Offer dated April 23, 2026 filed with BSE
Limited and Securities and Exchange Board of India.

COMPANY SECRETARY REGISTRAR TO THE ISSUE

(¢?) MUFG

MUFG Intime India Private Limited (formerly Link Intime India Private Limited)
C 101, Embasgsy 247, LB 5. Marg, Vikhroli (Weast), Mumbai.— 400083, Maharashira.
Tel: +01 B10 811 4949

Email: innovassynihtech.rights@en. mpms.mufg.com

| Website: htips:www mpms.mafg.com

Contact Person: Ms Shanti Gopalakrishinan

SEBI Registration No. INROOGO004058

CIN: US7T190MH1999PTC 118368

INNCVASSYNTH

Mr, Sameer Salim Pakhali

Company Secretary and Compliance Officer

Inmovassynih Technologies [India) Limited (formerly known as Innovassynth
Investmends Limited),

Old Mumba-Pune Road, Khopall, Raigarh (MH]. Khopall, Maharashtra, India, 410203
E-Mail: secratariali@innovassynth.com

Talephone: +31-20-61921000,

Website: hlips:wwwiinnovassynth,com

CIN: LET120MH2008PLC1TBOZ3

Imvestors may comact the Registrar or the Company Secratany and Compliance Officer for any pre-ssue of posl-issie related matters. All grievances redating the ASBA process may
b addrassad 1o the Registrar o the lssue, with a copy tothe SC5Bs (in case.of ASBA process), giving full detaits such as nams, address of the Applicant, contact numbers, e- mail
addrass of the soleffirst holder, demat account number, number of Rights Equity Shares applied for, amount blocked (in case of ASBA process) ASBA Account number and the
Dasignated Branch of the SC5Es whare the Application Form or the plain paper applications as the-case may be, was submitied by the Investors along with a photocopy of the
acknowiedgement sip (in case of ASBA procass) or details on the ASBA process see “Tarms of the lssue ™ on page 54 of the Latter of Orffer.

THELEVEL OF SUBSCRPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS
OF THE COMPANY.

For INNOVASSYNTH TECHNOLOGIES (INDIA) LIMITED
(tormerly known as Innovassynth Investments Limited)
On behalf of the Rights Issue Commities

3{'.-"-

Sameer Salim Pakhali

GCompany Secretary & Compliance Officer

Date: May 21, 2026
Flace: Pune

#in Lakhs
Conrsolidated Standalone
. Quarier Ended Year Ended Quarier Ended Yeear Ended
H; Particulars Mar 31,2006 | Dec 31,2025 | Mar 31,2025 | Mar 31,2026 | Mar 31,2025 | Mar 31, 2026 | Dec 31,2025 | Mar 31, 2025 | Mar 31, 2026 | Mar 31, 2025
Notey) | (neutited) | (US| (hudied) | hodived) | B | unsodited) | (FES | (Audited) | (Audited)
Tatal Incame from Operatiing 1278736  14807.96) 12400.76| 5328424| 5502244 649339 635164 479655 22066R1] 20,614,04
2 | Met Profit / [Loss) for the period|  (352.88) {587 34) (28714 (693707 (1190.51) 4158 (11997 12792 (5251.16)] 128830
(before Tax, Exceptional andfor
Exfraprdinary items) |
3 | Wt Profit £ [Loss) for the |:|Eln‘:-!1; [352,88) {29734} (267.14) | &,.000.99 [1,190,57) 24154 | (119:97) 12552 454067 | 1,288 .30
bafora tax (after Exceptional and/ |
of Extraoedinany tems) | |
4 | Het Proft ¢ [Loss) For the |:|E-ri|:r:li [297.92) (G192} (256327 308857 {1,022 45} 20454 141.84) 11341 403584 | 1,178.10
afier tax (after Exceptional and/ |
af Extreoidinary items) |
3 | Total Comprehensive Income Tor | 31063 144 40) 152,81 4.051.70| 1,186,735
the period [Comprising Prafit/ |
(Logs) for the perod {after |
tax) and Other Comprehensive |
Insame (after tax)] | -
& | Paid up Eguity Share Capital 782113 782113 7R EA A 178264 782113 TE1.13 T 78264 12113 7,082 64
7 | Reserves (eicluding Revaluation | |  ED1563 1.879.10 | 16,580.69] 12186.42
Rasarve) | [

B | Beturities Pramidm Acoount | 5148005 5118413 4253043 42 1447
O | Mat warth | &7.316.482 B 79587 B4,9232 25 A% 153,57
10 | Pakd up Dbl Capitalf | 93087.01 STAT.26 308707 6554020

Outstanding Debd |
11 | Qutstanding Redeemable i
Preference Shares I
_12_[ Dbt Equity Ratia i 18] 185 EC] BT
13 | Earning per share | |
1. Basic (Rs.) . (0.00) (0.08) {0.02) 1.00 .04 0.0a (0.01) .03 1.09 0.30
2 Diluted (Rz.); (0,00} (.07 {001 0,97 (.04 007 (0,01} (.03 1.0 | 0,28
14 | Capital Redemption Reserve HA NA MA | M MA NA | MA, MA NA | A
15 | Debeniure Bedemption Reserve | Bl M N | BA A& HA | M M& HaA | M
16 | Debt Service Coverage Ratio i BA MA HA | HA NA HA | HA A MA | H&
17 | Interest Service Coverage Rat | A, NA NA | A HA A | M NA NA | MA

Hotes:

Company’s website wwwcapitalindi

il Lo

1} The above results have been reviewed by the Audil Commiliee and approvead by the Boand of Directors &l its maeling held on May 20, 2026

21 Theabowe i3 amextract of detailed format of quartesty and year ended Financial Resulis filed with the Stock Exchanges under Regutation 33 of the SEBI [Listing Oblgations and Disclos e
Raquéraments| Ragulation, 2095 Tha full format of the financigl resuffs are available on the website of the Stock Exchanges e www.nseindia.com and www.bseindia_.com and on

31 The hgures of the quarters-anded March 31, 2026 are the balancing figuras batwesn tha audited figures in respect of the full financizl year and published year to date figures up to tha
third quarter of the relavant financial year whech were subject to lirmited reew by Statutory Auditess of the Company

Bl

By arder of the Board
For Capital India Firance Limited

Keshay Porwal
Place: Mumbai Managing Director
Date: Date: May 20, 2026 BN : 06706341

Declaration of Distribution (of Income & Capital) (Previously Referred as Dividend) Under Various Schemes of Axis Mutual Fund

Axis Mutual Fund Trustee Limited, Trustee to Axis Mutual Fund ("the Fund®) has approved the declaration of Distribution (of
Income & Capital) (previoushy referred as dividend) under the Income Distribution cum Capital Withdrawal (IDCW) options of

following schemes, the particulars of which are as under:

Quantum of R d Face MNAW ason
Mame of the Schemes /Plans Distribution (of income ;cfr‘ Value (per| May 19,2026
& capital) (T per unit)’ e Unit T) (perunit ¥)
Axis Arbitrage Fund - Regular Plan - Menthly |[DCW Option 0,05 111828
Axis Arbitrage Fund - Direct Plan - Monthly |DCW Option i 12.3513
Axis Equity Savings Fund - Regular Plan - Menthly IDCW Option 0109 11.04
Axis Equity Savings Fund - Direct Plan - Monthly IDCW Option ) 13.24
Axis Aggressive Hybrid Fund - Direct Plan - Monthly IDCW Option o May 23, 10 15.11
Axis Aggressive Hybrid Fund - Regular Plan - Monthly IDCW Option ' <025 12.27
Axis Multi Asset Allocation Fund - Regular Plan - 12.5195
Monthly IDCW Option 0/15
Axis Multi Asset Allocation Fund - Direct Plan - = 271762
Monthly IDCW Cption

Place : Mumbai
Date : May 20, 20246
No. :18/2026-27

“As reduced by the amount of applicable statutory levy, if any.
*or the immediately following Business Day if that day is not a Business Day.

Pursuant to payment of IDCW, the NAV of the above stated IDCW options of the schemes/plans would
falltothe extent of payout and statutory levy, if any.
The Distribution would be paid to the beneficial owners / unit holders whose names appear in the statement of beneficial owners
maintained by the depositories under the said schemes/plans at the close of business hours on the record date and to the unit
holders holding units in physical form. whose names appearin the Register of unit holders maintained with Registrar and Transfer
Agentunder the IDCW options of the schemes/plans asat the close of the business hours onthe record date.
Investors may kindly note that declaration of Distribution is subject to availability of distributable surplus on the record date/ ex-
distribution date. Incase the distributable surplus is less than the guantum of Distribution on the record date/ex-distribution date,
the entire available distributable surplus inthe schemes/plans will be declared as Distribution.

Investors arerequested tokindly take note of the above.

For Axis Asset Management Company Limited

(CIN - U65991MH2009PLC189558)
(Investment Manager to Axis Mutual Fund)

Gop Kumar Bhaskaran
Managing Director & Chief Executive Officer

5d/-

The Sponsor - Axis Bank Ltd. is not liable or responsible for any loss or shortfall resulting from the operationofthe scheme.
Mutual Fund investrnents are subject to market risks, read all scheme related documentscareful ly.

I‘AXIS MUTUAL FUND

One Lodha Place, 22™ & 23" Floor, Senapati Bapat Marg, Lower Parel, Mumbai, Maharashtra, Pin Code - 400 013, India.
TEL:(022) 6311 1001, EMAIL : customerservice@axismf.com, WEBSITE : www.axismf.com.

epaper.financiaiexpress.mr'. .
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NOTICE TO ELIGIBLE SHAREHOLDERS - BUYBACK OF EQUITY SHARES 2
Onward "?t?lﬂi‘mﬁ?ﬂfﬂﬁ Limsizd {ihe “Company”| has completed the dispatch of the letter of offer dated May 18, 2026 along with Tender forms and share ha_-'!lsfermn'n. {“Letter i UBEHIIBLAT2IPLCA16235) Rrerm b e 1t | HLASo008 | 3100 50a8. | Si0acanmn | B1-ma-an
of Offer”"LOF"], in refafion fo the Buyback, throtgh electronic mode for shareholder with email id and through spesd post whose email id's are nof avadabls, on Wednesday, T T A W, T/ TE 6, o wrm | s ot o =y 7
Many 20, 2026 0 all the Eligible Shareholders hiokding Equity Shares as-on Record Date Le. Monday May 18, 2026, inaccordance with the Securities and Exchange Board of india T, W BE — 110017 F e d 3 T ot P T st T o
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. Click on hitps:{fin.mpms.mufg.com/Offer/Default.aspx

. Select the name of the Company = ONWARD TECHNOLOGIES LIMITED - Buyback 2026

1
2
3
4, Based on the option selected above, enter your "DPID CLID or ‘Folioc Number’ or "PAN'
5

. Selact holdi g - "Demat” or "Physical” or "PAN"
’ natyp Tl RS A o tﬁhl TR i JEEEed M. www bseindia com TE1 FAET F dEHET www avonmercantile in | O¥ S0 8
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6. The entiliement will be provided in the pre-filled 'FORM OF ACCEPTANCE-CUM-ACKNOWLEDGEMENT o el M AT
A copy of fhe Letter of Offer (including the Tender Form and SH-4) shall be available on the websites of the Company {www.onwandgroup.com}, Manager to the Buyback :1':1 ;‘J’T"'ai Tﬁ'ﬂ{'ﬁ""_;?;';:' ::‘;'r I’:"f: R RS
i centrambroking.com), Registrar to the Buyback {snwalinmpms.mufg.com) and are expectad to be available on the websiles of SEBI [wwa sebigoving, NSE P ;' sy, q{ Ik e R B - &

twnnw nsgindia.com) and BSE (wanw Bseindia.com),

Capitalissd terms wsed in this Advertisement and nof defined herein shall have the same meaning as ascribed in the Letier of Offer

Flace: Mumbai
Diata: May 20, 206

For.and on behalf of the Board of Directors of Onward Technologies Limited
Sdi-

Mr. Aakgsh Joshi

Company Secretary & Compliance Officer
Mambership Mo.: ARSI
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DCM SHRIRAM INDUSTRIES LIMITED

CIN : LT4899DL1989PLCO35140

Kanchenjunga Building, 18, Barakhamba Road, Mew Delhi - 110 001
TEL. : 011-43745000, E-mall : dsil@dcmsr.com, Wabsite : wwaw démsr.com

ENDED 31 MARCH 2026

EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR

: s o |7 Lakhs)
i Ty e A e
it ity it o ww @ 5 Quarter ended Year ended
- PARTICULARS -

T e mﬂﬂ“ﬂ ﬁ Me, 31.03.2026 | 31.12.2025 | 31.03.2025 | 31.03.2026 | 31.03.2025
v i {Audited] | (Unaudited)| Refer Note 4| (Audited) |Rafer Note 4

=i o0 =f ooz6, wrr T fEeh 1. | Telalincoma 27 589 25850 24 548 116444 | 100155

2. | Metl Profit for the panod (before Tax, Exceptional 2475 1.634 3,074 6,230 4,596

WA . WETTa—26" o andior Exfracndmary items)

Knhmunr_ Foods Lt.d' et ﬂﬁﬁ'ﬁ P, 2014 o i 30 W?Fﬁ'“f i _'*%1« e wie m 3. | Met Profit for the period before Tax {after 2475 1,834 3,074 6,230 4,596
Shﬂln!]:JEE:‘iE l,?f;;‘ég;’;E;;ng‘;:ﬂ:am%_:l;ﬁzg;qEﬂmm A e _qub :E,:E .-;-T :E-,Hﬂ T | "':'.-“;-___r;.'::‘l" L7 NI L I 4. | Net Prodil for tha perod after tax (afler 1,5 1,154 1972 4,161 3014
E-Mai i : -hlinn-uff oo :n.f-s!: e :rmvjﬂhin i {a) afte miuh) sl 2013 (e s Tl 'lﬂh“ iz w2, s R wiee, el v fee, wiReem 125008 W Exceptional andior Extraordinary items)

||l|:|@||.uﬂm o 5211;'.‘-HlH19:E|’-}F'Lt.II]'G1'E1 aarfoods. AR T e 31:-_;—-:;{:*‘2 ) F =a () ™A W oiea-2aram, 22, B A centact@vetlindlscem; SRS wawovstiindin cam ) 5. | Total Comprahansive incorme 1.129 1159 1993 3692 3,004

L 4 31 e, 2026 =y wanay fondt ofe Bl ad & e Sar-ofifie S lﬁ?ﬁ#ﬂﬁﬂ:ﬁﬂmﬂ lcampriging Net ProfiviLoss) & Other
By Hrsde ferfads | = e —— e Comprehensive Incomel[Loss) afier tax)

HS;E%PUI'SUEN o Riiﬂi_ﬂ’a‘-ﬂ“ ti’ﬁ:ﬁhe SEBI U‘-?:j;’il;ﬂ IECL"E‘JEEUDHE [L’ '“;1;1'.;;1;1:: ;Jﬁ_{:'rﬁ ;451%:- %";_:_1,'*: : Z gy oy — — — | ——T 6. | Equity Share Capital 1,740 1,740 1,740 1,740 1,740
a isclosures Hequirement) Regulations, i 15 " e . ; 1 : |
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Campany siluated 21 Ponacle Busness Tower, 107 Floor, Suragound, ety et (ol d FgarAn—), o A 'z g gy R g S — . e o e (Niot annualised)
Shooting Range Road, Fardabad, Haryana — 121001 to inter-alia| |37 sfofimm aoia & amr 13 5 wdi) | 3% o seemeren w3 Ls | el e8d9)| 1AM | e Notes:
consider, approve and fske on orecord the Standalone  and ST TR &1 BT Aend i 8 Fareri | = re -, | 1 1 ;

Gy Sy R L : e e i -'h'71r T RTSE ST lu. 3 | 3 e = o g ) (s - . - 1. The figures for the [ast quarter are the balancing figures betwean the audited fiquras in respect of the full financial year and the
Consolifated Audted Financial Results of the Company for e | | frser it & ofs e iR & dlﬁ,,,,J e ST A ) 453 MIOE &8151 1736%8 | tGMEM WA : e _ PRl ; el Pt : .
Ciuarter and Firancal Year endad 317 March, 2026 and to consider | |83 1 == HAE] A A s g | & (T # mn A A e T A (R (SIS | T I o W £ 1 pubdiished unaudited figures up to the third quarter of the financial year,
recommendation of dividend, if any, for the financial year 2025-26| |71 W@l & :r'frtr 1 1‘ 3 4 WFIART B 1| el i L O 2Pt | WEHP| SO8| SEM | LITIH 2 This Statement has been prepared in-accordance with the Companies (Indian Accounting Standards) Rulas, 2015 {ind AS),
(subsect 1o approva of sharehalders al the ensuing Anmal General | | = ferm i T b g‘gl"—' Gl "'_’rﬁ““ | % o TR AT AW | O (R 6 A | prescribed under Saction 133 of the Companies &cl, 2043, as amendad. and other recognized acoounting practices and policies
Maeting of the Company) and any other malter as may be considered | [ orow 1 s o -IJ T ::T ,TH_T[.: "‘WE" ':F'" aEUER e Emn - seen| eosa|  apan | tirsas b the extent applicable,

. i - =Y 'y b 1 ' LA
Appropriate By e Boa, b Order of the Board of Directors | [ 77 1 7 & B [ e g YT STERET YT SRR TN T 3. The Board of Dirzctors of the Company, In meefing held on November 14, 2023, approved a Composite Scheme of Arrangement
For Kohinoor Foods Ltd, | | T % moiigr avrafees o g s | | 1o o }H T T T Twracam | mazsar (*the Scheme”) batween the Company and DCM Shrvam Fine Chemicals Limited ("DSFCL") and DCM Shiram Intemational
Sdl- ;JE ﬂ;%&&:ﬁﬁ;’ﬂ“:ﬁﬁ'ﬁ ;';';l;: BT | e S A ) o ———t~ - Limitad {"DSIL") and:Lily Commarcead Private Limited ("Lily"), for amalgamation of Lily with the company, and subsaquent
Place: Faridabad Deepak Kaushal | |5, *H;_ fadist ey e st g ® e | {10,/ — W | i demerger of the Chemical and Rayon undertakings of the company inta DSFCL and DEIL respactively, with effact from the
Drata : 20° May, 2026 Company Secretary | | s smfy deim Frmes (o ém) P | e ' 138 T PR ik (%} appoinied date of Apnd 01, 2023, subject fo regulatory and statutory approvais, as applicable.
+h|| I'“ ﬂ*'.”;"l.;] I” ’I":",I_” "II’I T” j}';r'l 11]1':7"::“?' in. Eepe s i,  GBT|  ZM| 4 * BN During the previous quarter, the Company receivad the order from the Mational Compsany Law Tribunal (NCLT) on November 21,
qeqtan E r—n—n;;f R ,14. !-rﬁmﬂﬂ' Ll Tr‘e"r WL AT ) - - = 2025, sanclioning the Schema with the appointed date of April 1, 2023, The Schamsa became atfective on Detamber 1.-"' 2025
r.'-.;I5|1 110003 T % °F 'W’;,' ;l;r T 1%1 |:'.: HIH ) — - =i il — upon filing the NCLT arder with the Registrar of Companies. Accordingly, the impact of the Scheme has been considerad in these
agute feafm e ifan frew fatwes il ifq“’? L T S B Hi b8 38 | Ll ! Tk results s under.
i 7w g T gl | iy 3E | T i i %L ; ; ; )
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y ’ ° o i et Ay 212 wie A 1o vy s anrde | e i ittt e e (et ot o R il i D i e A The assels and kabdities of Lily were iranstarred te-and vested in the Company with effect from the appointed date of April 1,
PN P 127-128, B wFcEm, e TR, wgtr ﬂ%‘ 7 faett 110065 AT, ZET T . 110078 # ||T!'\-:|ﬂ ~.|q-'n. fow 4 ‘:J-?|I-III-.'I.‘I Ak () e, viebend G =|ﬁ°s.q. 1 .!.r-1--."‘-.r-zvr LR G| r-‘lf-‘.'lrl-l 2015 T f-'ll-"'llil 2023. Consequently on appointed date, 50.11% shares of the Company which were held by Lily have been cancelled and the
WF: +91-11-47632200, $9eT: s@pasupatitextiles.com, Araee @ afe -hl 33 it i pErdal w o i s i Aerrile R sfordl o fibgge s o own s @ Rl gftersE i ! . B :
e - = A A, L A By e Company has issued and afictted the same number of equity shares to the shareholders of Ly, in proportion fo the shares held
: www.pasupatitextiles.com ':. + 71l hml%'"'\'! -||:';'F" FIH d|l':"-'¢t| Wl TET W i TRELA W TRl o nscielin poms v nagighE$om) £ 1o e ol o B [ W wathind i gy T9 L s 7 3 v
o R & T ol ieRaeEsvR) ¥ fay fwi e @ g | [ e et it b R e R Tl S by them in Lify, as on the record date. In addition net assets of Rs 6,271 kakhs and reserves of Rs 5,626 lakhs have been
#t & e W HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 s 30| | i a5 zaze seftat .JH |;,,_¢ - o e R X E ’ E firi T = fafrie w1 sl @) acquired by the Company fram Lily on the appointed date. The Amalgmation deficit adjustment accaunt of Rs. 5,502 lakhs
m’gﬁéf W@%ﬁﬂﬁﬂﬂ?@aﬁ wm;ﬁa?aﬁm%ﬁg 3] | s 31;;;3_\' 3 h& Tt — crealed due fo cancefiation of Equity share capstal of Lity and shares held by Lity m the Company has been adjusied against
IR ST HA/G: ST o e ﬁ ey alifies MESEIVES acuinad.
: Tl FelE FAw 1208, wyE- ohE )
?%%ngif@j%ﬁjiwﬁ s T = o | | TS T daE A A gl e b firam E o] by DemergerofRayons and Chemical undertaking
3 Bl e 1 ST H / G S B T Forg vl & B 1w, 2019 ST Je HR3i—201014] | Rl 2008 260 HraTie: nzmeserz| The Company has transfemrad net assels of Rs. 15,336 lakhs and Rs. 22,495 lakhs and surglus in the statement of profit and
q T I/ W N R T T ngﬂﬁﬁ & fore off swere @ e loss of Rs, 28,663 lakhs and Rs. 10,651 lakhs o the DSFCL and DSIL respectively, Further, surplus in the statement of profi
ﬁ%@ﬁﬁw ;T Sellafea 9 e 3 R W S SRR / W and loss of the Company is adjusted for cancellation of investments aggregating to Rs. 2.331 lakhs and Rs. 1 lakh of DSFCL
bbbt KDDL LIMITED i ol
e Siite Ae # & eiaidl & @ § Ry STEh ek T SRl ) Swie At Thess have rasullad in creation of Amalgmation deficit adjusirment account of Rs. 851 lakhs in the Company. The consadarabion
& WA % SER Wm%:ﬁ*mﬂmgm @ wF & fo g’;ﬁ ﬁ;g (CIN : L33302HP1981PLC008123) was discharged by the DSFCL and DSIL by issuing shares to the sharshaiders of the Company equal o the shares held by them in
ST | 3T leh -3 3 N THIART / TEUMTEHRR 7l ] . ] . ; s the El:ll'l"ﬂl:ﬂﬂ";'.
[ feram ST weR i 5 « 173 \ : ;
ﬁ wsr:ﬁ ED) ;awrga o ST & R e SR T o, wiaR fo 3w EEgd' Offic E_‘ Plot NE' 3' SEEE” I"]. Parwa I'!Elli!, Distt. SDL?“ {H'P'] 173220 4. Conseguentiothe Schememplementation; as refemmed in Point 3 above, on reglatement. the operatmons of I_JI{..' are meluded in and
I IR § g o T B b F PR 6 9 gt gie— Tel.: +#91 172 2548223/ 24 Fax : +91 172 2548302 those of chamical and rayon underakings are excludad from the published results of the Campany lor earlier penods with impact
[ 5‘"‘ S 31;’ i am@a?ff;j ;@ngﬁjgjgﬁ jw“fjmjﬁgg Website: www.kddl.com ; Email id: investor.complaints@kddl.com an fotalincome and profit atter tax as under. @ in Lakhs)
wdmin@yinert com T cugpasupatiextescom e . 08 STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER St PARTICULARS Quarter ended | Yearended _
e B o AND YEAR ENDED 31 MARCH 2026 of_ 31.03.2025 31.03.2025
B, g e s e few mé ' 'a/_g (Rs in Lakhs except eamings per share) 1.| Toial Income
o o - Pubiizhed earlier 47 300 208,220
o feeeh O e s 5. Particulars Standalone Consolidated . Restated 24,548 109,155
fetieR: 20.05.2026 HeTT: 00575142 Nol  (Refer notes below)  [Quarter [ Corresponding| Year to date | Quarter | Corresponding]| Year to date o | Proft afier tax
ended | Quarter | figuresfor | ended |  Quarter | figures for - Published garlier 2370 10,030
K1 | ended the current " ended the current - Rextsled 1972 1018
March 31 March | period ended| March 31 March | period ended BT AT T : :
wZEng a2 - 1| Total assets
* 2026 2025 31 March 2026 2025 31 March 4
| ST o0 % I | 8 e R & ¥ e A9 e e 2026 2026 - Publishad earlier - 2,27 635
(et e, 2013 & v 374 () ol Sl (dofispor @ Py o) : - - - Restated - 140,707
e, 2014 % B 4 (1) & argent] (Audited)|  (Audited) (Audited) | (Audited) [Audited) [Audited) 7. | Total Eabiltes - T

(1. g w4 el B Ry e afafsgm, 2013 9 9 386 R 1 | Tatal incame from apesations 14525 10226 92406 | 5B465 43106 220777 - Published earlier ~ 139,649
TI-H1 (2) 5 S 8, ek O R E an S gk A 2 | Net Profit/ {Loss) for the period ~Reslated = 1,07 250
Pt it sy & et v e B (etanel) Siee gedepe from erdinary activibes (before 2658 1116 0646 5041 4305 19810 _ e " . ;

::"r SIS ks (T AT O AT T = AT & FF tax, excepiional items andior 5. Thera has been Efr."1t||5|mt'_v.I '-'.n_th regard to t:harge_atulll'_l.l of UPVAT or GST on certain supplies mad?t}a party and therefore no fax
AT R o mﬁqﬂﬁﬁ ﬁﬁq T HOFET AT extracrdinary ilems) was charged on invoices ralsed for such supphes. Tnle Hon'ble Alfahabad High Court hald that no VAT is chargeabde on such
2013 F A5 o0 F 07 | F AR THEE B A wE E, e mE 3 | Net ProfitiLoss) for the pariad transactions. This mafter & sub-jutice before (he Hon'ble Supreme Court. GST demand was raised on thesa Iransachions from
T TR AP RS O R R O ST T T S [ : {F' July, 2017 which were conteslad and have been adequatsly provided as provision for conlingencies with correspanding

2. %t e g Y i;”ﬁrgfm;ﬂarﬂgﬁg":fﬁnﬁ': E:;?dis; 2658 1116 9846 5042 4395 19566 reimbursement asset based on back-lo-back undartaking by the party to indermney for any bty that may finally arise

F T% TETI A G 8 A0 AR e 6 $ wEesd & Exhaufdi?p items) 3 : GST council in its meeting dated October 7, 2023 has ceded fhe right to tax such supplies fo stale governments, However, the
g7 Fra g arEAl weea it e G 1 e e S e - =7 - State Government has not nofified any rulesin this regard as yet. Pending necassary ammendments I notifications, the Company
11 78 e RIS 4] TE S, 9 F g e 4 | Net ProfitiLoss) for the period has continued the zame accounting freatmentin respect of the transactions asin previous quarters).

FE ST S W T RS TE B A A fram ordinary achities after 1533": 1979 B24 7660 3454 3156 13518 6. Pursuant o the judgment dated October 23, 2024 of the Hon'bée Suprarme Court inan another matter, the Offica of tha Assistant
G TR 0 | 98 A A B Sy e et o iaitﬂ’u;?d%ﬂﬂtf?"ﬂ ::tams andior Excise Commissioner, Meerut, has in July 2025, ralsed a demand of Rs. 881 lakhs for the period from the financial year 2018-19 1o

extracrdinary items Juby 19, 2025 towards Expart Pass Fees levied on Denatured Spirits. The LLP, Sugar Manufecturers’ Association (UPSMA]) on
TR A i w0

o o wfarer & i St A alie e oo e E 5| Total Comprehansive  Income/ behalf of its members has filed & wiit petition challenging the demand based on legal opinion that the-State Govemment cannol

T 3 W 3 TEE I | O s, g T e (Loss) for the penod [comprising levy or recowver any duly for the pasi pedod under existing legisistion, The Hor'ble Allshabad High Court by an crder dated July 3,
T TR T O T A T () i profitfor the period {after tax} and 2061 822 7713 3784 3380 14841 2025 has direcled fo keag the State Government order in abeyance fill B matter i decdad. In wiew of the above, the Comgany

Fhll R L ’ﬁ, seim 1 i A % 4 other comprehensive income has nol mada any provision in the financal rasults in this regard

BT T, ST, TR T ST SR W A A s {afber lax)] 7. OnNovember 21, 2028 the Government of India nobified four labour codes i the Cade on Wages, 2019, the Industrial Ralatons

A7) B Paid- 5 Code, 2020, the Code on Social Security, 2020, and the Dccupational Safety, Health and Working Condifions Code, 2020 ("New

75 Hom f9wE 31 =0 F B o Eaars] o g FFE;:EEU,E“UEEE:EQ fglpagfshgigjtal 1230 1230 1230 1230 1230 1230 Labour Code’) consofidating 29 existing iabour laws. The Ministry of Labour & Employment pub&shed Central Rules (mcluding
T BT 25T e TTE T T w7 I:T-I'-'W?"-l _ = = draft nules) and FACS o enable aszessment of finsncial impact due fo these changes in requlations. Based oo information
sl 4 i = A A @ s s e NS i 7| Eamings per share (of Rs 10/ available and guidance provided by the Institute of Chartered Accountants of India, the Company has agsessed imgact of these
ettt s Mg it Mo i gach) (ot annualized), changes and is of the view that thera Is no material financial impact of the same, i continues to monilor the developing requlatory
. -:-l'-F;ﬁI e e s s ) s v e e j (a) Basic (Rs) 16.09 6 64 5228 20.58 1637 71.63 SCENANG, incheding finalisation of Central { 51!31[& Rules and I::Ii-:r'rl'u:&1i!;|n51r|:|r:1 the Governmeni on other aspects of labour codes.
AT A1 T R T ST HEE e b (b} Diluted (Rs) 16.09 6.64 62,28 20.58 16.37 7163 Theaccounting effect of such developments, ifany, would be appropriately considersd,

e AT S TR O R, e A e A s ! 8. The Company’s business aciivities falls within & single primary business segment Ee, Sugar (including distillery). The operaling
T TR HiEN ammemr HutEEER ghr ofrers Motes: seqmient has been defined based on regular reviewy by the Company's Chief Operating Dedsion Makerto aszass the performance
;;%HET ;:l::a :!'rnn Erl-: :q;?'ﬁ;fﬁ.;ffig m’m; Ei_,“:ﬂ; 1. Tha above Audited financial resulls were reviewad by the Audit Commiltee and approved by the Board of of tha Company and to make decision about allocation of resources
S M, Directors at its meeting held on 12 May 2026. The audited financial results for the current quarter and year 9, As al the reporling date, the Company has no subsidiary, associate, or joint venlure; accordingly, consclidated financial

endad 31 March 2026 have been subjected to Audit by the Statutory Auditors of the Company. The
unmadified audited report of tha Stalutory Auditors: is bedng filad with BSE Limited and Mational Stock
Exchange of india Ltd.

stalements are nod required and the linancial resulls are sfandakons,
1(0. The Board of Directors have recommended a final dividend of Rs.0.40 per share on equity shares of Rs.2 each for the year ended
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2 ﬁﬁrw‘.‘]ﬂgﬁrﬁm‘q&ﬂ ﬁf =110003 e it i the Stock Exchange under Regulatlon 33 of the SEBI (Listing Obligations and Disclosure Regulrements) : :

11. The above financial results have been reviawed by the Audil Comméttes and then approved by the Boasd of Directors in itz meating
held on 20 May 2028, The above financiz! resufls are availatde on the Company's website hitpsfidemsr.com’ and alss on
iy Bseindia com & W nseindia.com,

12, Thfl Statutory Auditors have audited the above results and have issued an unmodified apinian
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Regulations, 2015 The full format of the audited guartery and annual financialz: are available on the
websites of the Slock Exchanges e, www.bseindia.com and www.nse.indig.com and the company’s
wabsitawww kddi.com

For and on behalf of the Board
-

MADHAV B, SHRIRAM
Managing Director & CEOQ
DiM = 00203521

For and on the behaif of Board of Directors

Yashovardhan Saboo

(Chairman and Managing Director)
DIN-D0012158

Place : Naw Delhi
Date - 20 May, 2026

Place: Chandigarh
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Jio BlackRock Asset Management Private Limited
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Please be informed that certain unauthorised WhatsApp groups and applications are
falsely impersonating Jio BlackRock Mutual Fund (“the Fund”) and Jio BlackRock
Asset Management Private Limited (“the AMC”), including its officials.

It has come to our attention that a fake application named “JBR PMA” and a WhatsApp
group titled “JBR 30-Research Collaboration” are in circulation. These platforms have
no association whatsoever with the AMC or the Fund or any of its employees.

Investors are advised to exercise caution, avoid dealing with such applications or
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Such misuse may occur across multiple platforms and in any other manner. . T/ e e e 54 (3) | qderdt | i &3¢0 /308, < PafEET <, A 30, A, T
If you come across any suspicious or fraudulent activity, please report it at: FHeR 71a/ S 111N a‘m 3;121 ¥oowoc, I, HERIZ-%00ol.
service@jioblackrockamc.com Ff @ D z (2) wwr T
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4. YouTube: https://www.youtube.com/@JioBlackRockMutualFund A R, + TUPH TR DR ATHD ST Fem 4% A Te-Fem (¥) TR, 1 IRETEET Erefemm fE dvam
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For information on our products/services or for investing with us, please visit our official
website at www.jioblackrockamc.com or contact our ‘Official Points of Acceptance’

(ii)u@amﬁwagg.%. 3T Satd srsteri faffe seie et snfr aeeafafaa
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or contact us at +91 2235207700 & +91 2269987700 during business hours or
send us an email at service@jioblackrockamc.com.
This notice is being issued in public interest.

For and on behalf of Jio BlackRock Asset Management Private Limited
(Investment Manager to Jio BlackRock Mutual Fund)

Place: Mumbai Sd/-
Date : May 20, 2026 Authorised Signatory

Mutual Fund investments are subject to market risks,

read all scheme related documents carefully.
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NOTICE

following schemes, the particulars of which are asunder:

Declaration of Distribution (of Income & Capital) (Previously Referred as Dividend) Under Various Schemes of Axis Mutual Fund

Axis Mutual Fund Trustee Limited, Trustee to Axis Mutual Fund (“the Fund”) has approved the declaration of Distribution (of
Income & Capital) (previously referred as dividend) under the Income Distribution cum Capital Withdrawal (IDCW) options of
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*As reduced by the amount of applicable statutory levy, if any.
*or the immediately following Business Day if that day is not a Business Day.

falltothe extent of payout and statutorylevy, if any.

the entireavailabledistributable surplusinthe schemes/plans will be declared as Distribution.
Investors arerequested tokindly take note of the above.

Place : Mumbai
Date : May 20, 2026
No. :18/2026-27

Pursuant to payment of IDCW, the NAV of the above stated IDCW options of the schemes/plans would

The Distribution would be paid to the beneficial owners / unit holders whose names appear in the statement of beneficial owners
maintained by the depositories under the said schemes/plans at the close of business hours on the record date and to the unit
holders holding units in physical form, whose names appear in the Register of unit holders maintained with Registrar and Transfer
Agentunder the IDCW options of the schemes/plans as at the close of the business hours on the record date.

Investors may kindly note that declaration of Distribution is subject to availability of distributable surplus on the record date/ ex-
distribution date. In case the distributable surplus is less than the quantum of Distribution on the record date/ex-distribution date,

For Axis Asset Management Company Limited
(CIN - U65991MH2009PLC189558)
(Investment Manager to Axis Mutual Fund)

Managing Director & Chief Executive Officer

Quantumof | o | Face | NAVason ONWARD TECHNOLOGIES LIMITED
Name of the Schemes /Plans Distribution (of income . |Value (per| May 19,2026 CIN: L28920MH1991PLC062542
& capital) % per unit)” Date Unitg3) (per unitl) ggm;ﬁ'rg Registered Office: Sterling Centre, 2nd Floor, Dr. A.B. Road, Worli, Mumbai City, Mumbai, Maharashtra,
X K X Sl India, 400018. Tel No.: +91 22 24926570; Email: investors@onwardgroup.com; Website: www.onwardgroup.com;
- - Your Imogination, Delivered to Parfection.
Axis Arbitrage Fund - Regular Plan - Monthly IDCW Option 0.05 11.1828 gnaton Belereet - Contact Person: Mr. Aakash Joshi, Company Secretary & Compliance Officer
Axis Arbitrage Fund - Direct Plan - Monthly IDCW Option 12.3513
" - - " NOTICE TO ELIGIBLE SHAREHOLDERS - BUYBACK OF EQUITY SHARES
Axis Equity Savings Fund - Regular Plan - Monthly IDCW Option 0.09 11.04 Onward Technologies Limited (the “Company”) has completed the dispatch of the letter of offer dated May 19, 2026 along with Tender forms and share transfer form, (“Letter
Axis Equity Savings Fund - Direct Plan - Monthly IDCW Option 13.24 of Offer”/”LOF”), in relation to the Buyback, through electronic mode for shareholder with email id and through speed post whose email id’s are not available, on Wednesday,
Axis ressive Hybrid Fund - Direct Plan - Monthly IDCW Option May 25, 15.11 May 20, 2026 to all the Eligible Shareholders holding Equity Shares as on Record Date i.e. Monday May 18, 2026, in accordance with the Securities and Exchange Board of India
- Agg - Y - Y P N 0.10 2026 10 (Buy-Back of Securities) Regulations, 2018, including any amendments, statutory modifications or re-enactments thereof, for the time being in force (“Buyback Regulations”)
Axis Aggressive Hybrid Fund - Regular Plan - Monthly IDCW Option 12.27 and such other circulars on notifications as may be applicable. Further, in terms of Regulation 9(ii) of the Buyback Regulations, if a request is received from any Eligible
Axis Multi Asset Allocation Fund - Regular Plan - 19.5195 Shareholders for a Physical copy of Letter of Offer, the same would be dispatched physically by speed post/courier.
Monthly IDCW Option For the detailed schedule of activities in relation to the Buyback, please refer to the Letter of Offer. A brief schedule of activities for the Buy Back is as follows:
0.15
Axis Multi Asset Allocation Fund - Direct Plan - 27.1762 Buyback Opening Date Friday, May 22, 2026
Monthly IDCW Option Buyback Closing Date* Friday, May 29, 2026

Last Date and time of receipt of completed Tender Forms and other specified documents by the Registrar to the Buyback

Friday, May 29, 2026 by 5:00 PM (IST)

The entitlement ratio for Eligible Shareholders is as follows:

#Tendering of shares shall not be permitted on May 28, 2026, due to the SEBI holiday.

Category of Eligible Shareholders

Buy Back Entitlement

Reserved category for Small Shareholders

39 Equity Shares for every 985 Equity Shares held on the Record Date*

General Category for all other Shareholders

34 Equity Shares for every 859 Equity Shares held on the Record Date*

GIVEN BELOW:
THE STEPS GIVEN BELOW:

Sd/. 1. Click on https://in.mpms.mufg.com/Offer/Default.aspx

Gop Kumar Bhaskaran . Select holding type - “Demat” or “Physical” or “PAN”

Mutual Fundinvestments are subject to marketrisks, read all scheme related documents carefully.

The Sponsor - Axis Bank Ltd. is not liable or responsible for any loss or shortfall resulting from the operation of the scheme.

I‘AXIS MUTUAL FUND

One Lodha Place, 22 & 23" Floor, Senapati Bapat Marg, Lower Parel, Mumbai, Maharashtra, Pin Code - 400 013, India.
TEL:(022) 6311 1001, EMAIL : customerservice@axismf.com, WEBSITE : www.axismf.com.

[2 I IR

. Enter the Security code and click on Submit.

(www.nseindia.com) and BSE (www.bseindia.com).

Place: Mumbai
Date: May 20, 2026

*The above ratio of Buyback is approximate and provides indicative Buyback Entitlement. Any computation of the Buyback Entitlement using the above Buyback ratio may
provide a slightly different number than the actual entitlement due to rounding-off. The actual Buyback Entitlement factor for Small Shareholders under the Reserved Category
is 0.039594701 and for other shareholders under the General Category is 0.039581355. Also, the numbers arrived at using the actual Buyback Entitlement may not conform
exactly to the Buyback Entitlement printed in the Tender Form due to rounding-off of the factor.

For further information on Ratio of Buyback as per the Buyback Entitlement in each category, please refer para 19.6 of the Letter of Offer.
ELIGIBLE SHAREHOLDERS CAN ALSO CHECK THEIR ENTITLEMENT ON THE WEBSITE OF THE REGISTRAR TO THE BUYBACK BY FOLLOWING THE STEPS

. Select the name of the Company - ONWARD TECHNOLOGIES LIMITED - Buyback 2026

. Based on the option selected above, enter your ‘DPID CLID’ or ‘Folio Number’ or ‘PAN’

6. The entitlement will be provided in the pre-filled ‘FORM OF ACCEPTANCE-CUM-ACKNOWLEDGEMENT’

A copy of the Letter of Offer (including the Tender Form and SH-4) shall be available on the websites of the Company (www.onwardgroup.com), Manager to the Buyback

(www.centrumbroking.com), Registrar to the Buyback (www.in.mpms.mufg.com) and are expected to be available on the websites of SEBI (www.sebi.gov.in), NSE

Capitalised terms used in this Advertisement and not defined herein shall have the same meaning as ascribed in the Letter of Offer.

For and on behalf of the Board of Directors of Onward Technologies Limited
Sd/-

Mr. Aakash Joshi

Company Secretary & Compliance Officer

Membership No.: A60953

CONCEPT




